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SUBMISSIONS BY MEMBERS-CONTD.

Bomb-blasts in Hyderabad on the 25th August, 2007

SHRI EKANATH K. THAKUR: Sir, on behalf of my party, Shiv Sena, I join the
House in offering our condolences to the bereaved families. Sir, we condemn the
attacks in the strongest possible terms. My party leader, Shiv Sena Pramuk, Shri
Balasaheb Thackery, has been warning the Indian polity, from time to time, that we
are taking these attacks in an individual way, as if they are the attacks on cities, on
people, on mosques or mandirs. But these are the attacks on the nation, and my
leader has expressed, from time to time, that Indian nation has not only to survive
but it has to alse prevail. Therefore, instead of being a soft State, we have to
become a hard State and we have to come down heavily on the terrorists
everywhere. Sir, the Government does not have the courage to attack the camps in
Pakistan, Bangladesh and elsewhere.

I have only three points to make. No.l; please send the strongest message to
that nation by hanging Afzal today itself. It is the demand of the Shiv Sena Party
that Afzal should be hanged, and all the terrorists should be given the message.
Secondly, dismiss the Andhra Pradesh Government. The third demand of my party
is, restore POTA. These things have to be done. Otherwise, this Government will
be considered a Government of*

MR. DEPUTY CHAIRMAN: Shri D. Raja. Not present...(Interruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: The Home Minister is not present
here.

MR. DEPUTY CHAIRMAN: This is not a discussion and I cannot direct the
Government...(Interruptions)... There are Cabinet Ministers here...(Interruptions)...
Shri Syed Azeez Pasha.

T Transliteration in Urdu Script]

* Expunged as Ordered by the Chair.
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sft YT flar uren ((msr u<9): SuMMIafy Helsy, 24 R &7 ol g4 gredar
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MR. DEPUTY CHAIRMAN: Now, please,...(Interruptions) We have to respect
whatever we agreed it in the Chamber. Only one Member from each party or
individual groups will be given a chance to speak, and not all.
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DR. BARUN MUKHERIJEE (West Bengal): Sir, on behalf of our Party, the All
India Forward Bloc, 1 also condemn this heinous act of violence and bloodshed
caused by bomb blasts that killed about 42 innocent people. It is a matter of
serious concern. We should not look at it as an isolated incident. Starting from
Bombay, Benaras, and then to Hyderabad and Delhi, all these incidents appear to
be inter-linked. There is a strong hint that some foreign hand may be involved
here. If this is a fact, then it is high time the hon. Home Minister conducted
thorough investigation into the whole matter and found out if there was any major
plot behind it. The Home Minister should also come out with some positive
analysis as also measures that need to be taken. It is unfortunate that when the
whole country is bleeding and so many innocent people are dying, Government
are trying to pass the buck. It is not the time to pass on the buck whether it is the
Centre passing the buck to the State or it is the State passing the buck to the
Centre. But it is a matter of national importance. So, it is not the point to be
debated here in whose jurisdiction this will come. The major responsibility lies,
definitely, with the hon. Home Minister and he should take all such effective
measures in this regard. In order to determine the jurisdiction of one State or the
Centre, if that be the point, if necessary, a constitutional amendment should also
be made.

MR. DEPUTY CHAIRMAN: Please conclude.

DR. BARUN MUKHERIJEE: But effective measures must be taken to stop all
these serious series of attacks on the innocent people of our country. Thank you
very much, Sir,

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, we have the proud privilege of being the
largest democracy in the world. But, it is sad to note that life has become insecure
to the common man in this country, whether in an amusement park or in a chaat
shop or on the road, anywhere. How many more innocent lives are we going to
lose? We are afraid that the international terrorism is stretching its wretched hands.
To quotie our leader, I should say, ““If there is an issue between two persons, it
turns out to be a quarrel. If there is an issue between two countries, it turns out to
be a war.” But, here there is no quarrel, there is no war, but still so many innocent
people have become victims of these terrorists’ heinous acts. Sir, expressing grief
and sorrow and passing resolutions are not solutions to this problem. The way we
discuss, the decisions we arrive at and the way we implement it, alone will feed
hope into the minds of these people.

Sir, I would like to suggest only one or two things to the hon. Home Minister.
The weapons and the technology used by the police personnel must be
modernised. The intelligence force must be strengthened. This would send a ray of
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hope to the people that hereafter such things won't recur here in this country. Sir,
I on behalf of my party DMK, while condemning this heinous act, share the grief
of those people and the tamily members who have lost their near and dear ones.
Thank you very much, Sir.

MS. PRAMILA BOHIDAR (Orissa): Sir, taking the lives of innocent persons in
Hyderabad bomb blasts reminds us all of the similar incidents of killing innocent
people by terrorists in Mumbai. This also reminds us of our insufficient and
ineffective efforts to nab terrorists and their nefarious designs. Sir, the POTA which
was introduced by the NDA Government has been withdrawn by the UPA
Government. This should again be brought into operation to control terrorist
© activities in the country. We should stand united to condemn this cowardly act and
take a resolve to discourage recurrence of such acts in future.

SHRI SHARAD ANANTRAQO JOSHI (Maharashtra): Mr. Vice-Chairman, Sir, it is
with great grief that I pay homage to those killed in Hyderabad explosions. My
grief is even greater because ten of the victims happened to come from the college
very near where I stay, from the Amrut College of Sangamner. And my grief is even
greater because I tried to warn the Principal of the college that it was dangerous to
take the students to Hyderabad within a week of the attack on the Bangladesh
writer Taslim in Hyderabad, where not only was she attacked, but the attack was
defended by certain quarters and a prize was announced for her head.
Unfortunately, I could not save these students. The question that is to be raised
is, how are we going to stop it in future? I agree with hon. Sitaram Yechury that
even when POTA was alive, there was an attack on the Parliament, and, therefore,
mere POTA cannot stop further acts of terrorism. What is important is something
more proactive, something more effective than POTA. And, I would suggest that
Dr. Alexander's six steps can be implemented. If. the Government takes immediate
steps to declare a partial emergency to deal with the situation of terrorism, that
would permit the Government to take the kind of action that Dr. Alexander
suggested. Thank you very much, Sir.

SHRI RAM JETHMALANI (Nominated): Mr. Deputy Chairman, Sir, this is an
occasion which is pregnant with very, very dangerous potentialities. What has
happened is tragic and it is very difficult to suppress one’s anger and excitement
when one is speaking in the House. Mere expressions of sympathies for those who
have lost their lives or for the kith and kin are just not enough. What calls for by
this tragic situation is deep introspection. And, Sir, deep introspection requires,
first of all, that we must eschew party politics completely. We must stick to strict
truth, seek to discover the truth and seek to lay the blame where it ocught to lie.

Sir, first of all, I wish to cure this Government of some constitutional
superstitions. Terrorism is not a State-subject. Terrorism is not even an aggravated
form of public order. Terrorism, the Supreme Court has held, falls within the entry
of defence of India which is exclusively the entry of legislative competence and
executive competence by the Centre. Therefore, Sir, what has happened in
Hyderabad and events like that are certainly not within the purview of the State
Governments. They are primarily within the purview of the Government, the
Ministry which deals with the defence of this country. If the Defence Minister in
this country thinks that it is a matter for the Home Minister and the Home Minister
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thinks that this is a matter for the State Governments, Sir, these superstitions must
go and the responsibility must be located where it lies.

Sir, I do not agree, at all, that law and more law is the solution of this problem.
Mere law is only an escape route for incompetent enforcement of the present law,
and it is an excuse for the incompetent politicians whose duty it is to enforce the
law. POTA did only two things: denial oif bail and confessions to the police being
admissible; otherwise, Sir, every act of terrorism involves a serious offence of
murder which is the most serious offence known to the law and everything that
you can do for the murder, you can do for terrorism.

The most important thing is, this is a case of total failure of our intelligence. I
want to know who is the Minister who is in-charge of our intelligence agencies and
who is evaluating the intelligence which is received from time to time.

Sir, the House is entitled to know this, the House must be taken into
confidence. I want the Minister to tell the House that during the last five years at
least, after September 11, 2001, six years have gone by, what information has been
received from our intelligence agencies, who are receiving not only salaries but in
whose hands and control is the large amount of public money, which is being
spent without any transparency or accounts. The second is, to whom is this
information conveyed? Who is assessing this information? The third is, was the
information ever assessed? Whose duty it was to respond to that information?
Whose duty it was to act upon that response by taking concrete steps to meet
that grave situation?

Sir, obviously, nothing of the kind has happened in the last six years. The
House should be taken into confidence and the Ministers have a lot to explain.
This explanation must be called for at the earliest possible opportunity. Sir, let me
say one more thing. For successful intelligence, what you require is experts in
infiltration. These are the things which, I personally think, even our Ministers are
not aware of. You require experts who can infiltrate into every organisation, which
you suspect, and that information must then, by a well known experienced hand
and espionage must be communicated to the proper authorities and suitable action
taken. Sir, I regret to say, that I am, at the moment, of the opinion that until and
unless material is forthcoming from the Government, which will dispel my
suspicion, which is almost a conviction today, there has been a situation in which
some heads must roll. If this country is to be saved we must put in charge more
competent people. That is all I wish to say.
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DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I am not trying to seek some kind
of a bonus for speaking as a second Congressman. But, as an eyewitness to the
entire episode, let me tell you first, as a shocked Hyderabadi 1 am really grateful to
the entire House for the kind of solidarity they have expressed, the kind of concern
you have shown.

MR. DEPUTY CHAIRMAN: Mr. Reddy, what is it? ...(Interruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: I was not in my seat. He went on to
say that my Leader was away in a marriage. In fact, he came out in between the
marriage. It is not fair to make such an allegation’..(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, please sit down. Don't raise this. Some
serious discussion is going on. ...(Inrerruptions)...

DR. K. KESHAVA RAO: I am telling you as far as I am concerned. I do not want
to mix politics at all into this field. There is no gainsaying that the elders who took
part in the debate today did not mix politics at all except for two or three
interventions that you did.

MR. DEPUTY CHARIMAN: Please keep up that.

DR. K. KESHAVA RAO: I am one of those who do that, Sir. Let me tell you, I am
thanking TDP, I am thanking CPI for the first time. Soon after the incident we had
an all-party meeting. The kind of suggestions that TDP gave — because the person
who joined us was none less than the former Home Minister — showed us how SIT
has done, how the CBI ftailed. He took the floor for half an hour and gave
suggestions I was the first person who said, ‘All that he has said should be
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unanimously accepted.’ It is only on your advice a SIT has been constituted. First
you had asked for a Judicial Commission. But, later, when I and the Government
joined the issue, you dropped it. I am also thankful to the BJP. Sir, the next day we
had an All-Party public meeting where the BJP President said on the platform that

AT HT YRR T OTmER AEEE ] S=EIY TO 9w #t, g9 e @t
st § gEt @7 urh T wifRyl g MIM @7 efEwl MIM Tt ¥ wET

TEUT §AN ®Is Huigd F&€ & | Every party joined us to condemn it and gave
suggestions. As far as the Government is concerned, we said that if there is
anything to be corrected, we would correct it. If there are any things that are
wanting...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Hanumantha Rao, please ...(Interruptions)...

DR. K. KESHAVA RAO: This is not an occasion at all to bring politics. Let me
tell you that any attack on individual citizen is an attack on India and attack on
India’s soul. And, what you are leaving is indelible. This will remain for decades in
the minds. So, we have to look at terrorism as a whole. As my DMK friend has
rightly said, ‘if two people fight, it is a quarrel. If two nations fight, it is a war.’
But, we are not known what exactly terrorism is, because it runs in anonymity.
Extremism is different from that. We have been able to grapple with extremism. We
have been able to grapple with naxalism. We have been able to face the ULFA. We
are facing the LTTE. We are facing everything. But, we are not able to control
terrorism for the simple reason that it operates anonymously. We have all the
studies made what kind of situation it takes advantage of. It is unfortunate
...(Interruptions)...

st Suwuafie ong Sifery, anw Siferv |

DR. K. KESHAVA RAO: Sir, I said all this requires...(Interruptions)...1
understand that you are a great thinker. If your extra-sensory powers can tell us
who created this, please tell us so that we can solve it...(Interruptions)...1 don’t
have any extra-sensory power. So, let us really concentrate to say that Hyderabad
is, unfortunately, becoming, if not emerging, some kind of a centre. We are all
concerned. We are really concerned about it...(Interruptions)...

st g wRarR (Sav wee): v S°9¢ 9 ffae gaa a9 oL (FarE)...
st Igwwmafer ao §fdY, uw I Al € wfear Sf, ww w@d TE g (=mamur)...

Nothing will go on record...(Interruptions)... Nothing will go on record ...(Interruptions)...
Please sit down...(Interruptions)...This is wrong...(Interruptions)..No, no. I8 T ST

7. (amgae)... wier afdw| gwar St emo Sifem...(=maam)...
i fmg sfear: *

MR. DEPUTY CHAIRMAN: Mr. Katiyar, this 1is not correct
.{Interruprions)...You have not been allowed...(Interruptions)... You are completely
disturbing the House...(Interruptions)...Please sit down...(Interruptions)...1 have

not identified you...(Interruptions).. Please sit down...(Interruptions)..3mq afeql

* Not recorded.
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T JMADT WHT AT d9 3T FFATWI Nothing will go on record of what he is
saying...(Interruptions)... Please conclude...(Interruptions)..3mq =it WM AT o8
Ratd & 7 sl § o7 27 € &F a9k Y W & g 9 @8,

nothing will go on record.

DR. K. KESHAVA RAO: Sir, therefore, any good suggestion given by all
political parties, including the Samajwadi Party, will be accepted. We want to do it.
We understand it. This is like a great demon which has to be fought against by all.
The Government alone cannot do it. There cannot be a better-person than Shri
Jethmalani who explained how the Centre is responsible. Nonetheless, the State
Chief Minister got up to say...(Interruptions)..It is my last sentence. He said a
disaster has happened. Somebody has to be responsible. Here is the first Chief
Minister in the country who got up and said that something did happen. So,
somebody must be responsible. All cannot say that we are responsible. He said, ‘I
am morally responsible.” That means, he wants to be alert. That means, the
Government machinery has to further open up itself to all of you, because the
Governments alone cannot solve such a kind of problem. It is immaterial whether
this subject comes under the State List or the Union List. What we want is that
people should join us. We are fighting for it...(Interruptions)... S

MR. DEPUTY CHAIRMAN: Mr. Rao, don't take cognizance of what he says
-..(Interruptions)...

DR. K. KESHAVA RAQ: Let us all join together. We will go back, at least,
Mr. Chandra Sekar or whoever, to the State with new encouragement to fight this
out ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us take up the Zero Hour. Mr. Santosh
Bagrodia...(Interruptions).. ¥ TGS FATH T | '

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, I may be permitted to make a
point. Having debated this issue at length, where is the hon. Home Minister? There
has to be some sort of respect to the House...(Interruptions).. What is the purpose
of this entire debate? ...(Interruptions)...

sit Sugumafer s S, § eusr gt ! ...(GEETH)... Your name is there

..(Interruptions)...
Yo ¥IH 29 sl Wx, fdgw %1 AT €1 Just a minute, Sir.

Ulo I 9 WeN):: Srrsiar sy § A9 g 81 gt N F g [{Ew @
HHHAT Usel Sorr © |

st Suwafer g9 9w garar T T ol .. (|urE)...
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sft Suwmwmufe: S &, wiferg! .. (=wwems)... Mr. Reddy, please sit
down...(Interruptions)... No; no, this is not a debate. I cannot ask the Government
to reply immediately. ...(Interruptions)...

Y A WeR: €W, Iy ' Aty @t gemggl .. (Suge|ns)...
= woeafer W S, enw stfergl L (smewm)...

SHRI V. NARAYANASAMY (Puducherry): Sir, I have a point of order.
...{Interruptions)...

MR. DEPUTY CHAIRMAN: Where is the debate? ...(Interruptions)... No point
of order ...(Interruptions)... 8T @ Sft, amu AfeT! ... (=gaen=)...

sft . PgT WX, oy &7 s e wWfRY| ... (AAUTH)...

MR. DEPUTY CHAIRMAN: No; no,....3mq &fsy, =i afsgl ... T fyae
This was a notice, which we discussed, for suspension of Question Hour. SH&

Hu¥, we all were allowed by agreement. It never happens, but, because of the
seriousness of the issue, it was allowed. Now, the Government is aware of the
sentiments of the House. The hon. Minister will come here to reply, but we cannot
say that the Government should immediately reply on this...(Interruptions)...

it Rffgoa e @ErREs): @), 35 =7 s 87 ...(=9uM)...

sft Suwmymaf: Ry, oo g T & ik Svwy ws w1 W #)
(g, g gEd qEl & iR Soow @e ' o ¥ . (wmags)...Rftgea
g <N, g Iaw & .. (=@wuE).. g afsy) ..o Afdw. . (wweus).. e
¥fsTl ...2Rgy, this is not a debate. I am sure...(Interruptions)..l am sure
...(Interruptions)... 1 am sure, the Government will...(Interruptions)...

PO AEAAR W= Y, JRT N @ 9 I|T ¥, IPRT W I1d BT
... (). ‘

STl GOAT @RI (e 92w SuHEfa ofl, omet St wET 6 3 vy ot fikear
P SEd gy @nufa St ¥ ye-era W g B ik ' wewr el 9 wEe
Hl o &, SfPHT AR 9 talk out O & BT WM | IFHT logical conclusion
T ¥ 5 S9% S oYE WS ool g wRA LLL(huE)...

st Sywuafer IfRag, |ede awml L (auF)...
Sl guw WRIeT qEl, IF PiE aRIg A 8§ ¥ .. (smEu)...

MR. DEPUTY CHAIRMAN: The Government may not...(Interruptions)... SI<T
g (@aam)... 97 gHwl ..(=@aur)... I have asked the Parliamentary

Affairs Minister to respond. He wants to react. ...(Interruptions)... Don’t you what
to ...(Interruptions)... )
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ft ga.gw. awgaferar (FRGS): W, TE W @ gEr gemsw! L (=mEur)..
uffmredt avwt ey @t #9 w®wr L (s=m@wm).. o TE W wr gomsv|
... (). .

sht ggwaafdr: ey sreqarferar, &u gl L (smawr)... 2f@w, <.
s wuT # Wt debate ¥ ¥ & | gagt Hi g9 fafey o wEwT wifey o gwt
ft Rewr =Ry, e wd 8 weerl ..(=mEus).. 9RT giEag...(@@Eere)... e
gffgedt shad fafieex or @@ gaar wwa €7 . (=maurs)...enu ey
B g wE owea #7 ..9fw L (mguE).. wi.. ey Rftgee faE, oen
forar W w8, ¥ g F T AR g1 . (=mEwmE)...

st fReffgera e IR, IF WA ®FY T[T OT| L..(SWEETE)...

sft guwwafer & wr w®? ...(=@gY™)... The Minister has a prerogative. He
wants to say something. ...(Interruptions)...

wIfEP, §rE o, iR Yo d@5rtad 3§ v J= qur dudi et dsren § wow
= (sft gler v Sy qereT, ot 9w fevme ¥ gw fRmre @t gwivgget
gedar w1 wew ¥ .. (wgaer)...

st qH.QwW. egafear g HI gwar s ¥ .L.(zmEeT)..

3t suwnmuaf: oo gEer orieaEed ahod fifew o orer v ¥, weet
gfel L (sEarE)...

st ow.Uw. A €9 ST T QA7 L (wEur)...

sft Suaymaf: & war drea €, gE gl . (=Er).. TqE | gE @9 qE s
Toar &1 U% wadws ¥ .. (@Wyere)... You are going back from whatever you
agreed to. ...(Interruptions)... You are going back on the agreement.
...(Interruptions)... You are going back on the agreement. ...(Interruptions)...

sft grer yerf: W), omudy PR WeR W W agaeE ¥ ¥ iy duw
T T ¥ P e N fF oueT o wrwy <@ & R P W oy & - o
# v fAfrga far s, 99 999 39 W) gl v § AT W wReR R 7
(). = g I ¥ 5 9w wew H Ysoriee Wi e ogem ¥ e
.(ogUT=). .

8t TH.OW. @A I HA BT gordr Wigl . (EE)..

sft SuwHTafer: ¥g Tea ¥ Us SEewt ¥ ...(gaur)...¢ar T wwar wfEvd
ATAHT FET B! GIRRT BT ®TH I@ET GABY| ...(HAUF)... JFATAT oft, Ia
grag ga gl .(zmEas)..gw It T8 B . (au)...

st g¥er gl wRoer e for om # .(zmEEs)..
st Suwwmafn gwar S, <Y @@ gg ot ...(=m@wrs)... This is not correct.

..{Interruptions)... This is not accordig to the agreement. ...(Interruptions)... I am
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making it a point. ...(Interruptions)... TR T ER[H T T GEd @ AT
T & L (mmEumE)... efREy, @e Wy o e #3 L (sEurE)... R 99 @
wqr # &) . (wmEau™)..eTE T ¥ UE ue g ¥ .. (smaurE)...

sft gw.ew. Eqaferdar e [wWT Usord ' TR &) L (smeum)...

MR. DEPUTY CHAIRMAN: 1 am sorry, this is against the agreement.
...(Interruptions).. This is against the understanding. ...(Interruptions)... 1 feel very
bad that the Members are going back on the agreement. ...(interruptions)... After a
smooth debate, the Members are going back and this is really bad.
.{Interruptions)... 1 am very sorry. ..{Interruprions)... I request the party leaders
to calm them. ...(/aterruptions)... This is not correci. ...(Interruptions)... This is not
correct ...(Interruptions)... Otherwise, there is no meaning for agreement.
...(Interruptions)... There is no meaning for agreement. ...(Interruptions)... You can
say anything. ...(Interruptions)... No, no. ..(Interruptions)... I8 €ET 7o ¥
afr oY, ww T e & . (WgEme)... @ g S| L (TOEere). . (TTEETE). .
ey ¥ WRede €@ & % the Government is agreeable for further discussion.
.(Interruptions)... The Government is agreeable for further discussion.
..(Interruptions).. This is totally wrong. ..(Interruptions)... Mr. Reddy, this is
totally wrong. ...(Interruptions)... 1 never expected that after reaching an
understanding, you would do it. ...(Interruptions)... Please don’t do it.
..(Interruptions)... This is wrong. ...(Interruptions)... You are not going to
.(Interruptions)... You are not going to solve the problem of terrorism like this.
-(Interruptions)... Mind it. ...(Interruptions)... The problem of terrorism cannot be
solved by coming to the Well of the House. ...(/nterruptions)... It can be solved by
a discussion. ...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, | am on a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Where is the point of order, Mr. Narayanasamy?
«(Interruptions)... What is there for point of order? ...(Interruptions)... Where is
the point of order? ...(Inrerruptions)... The House is adjourned till 2.00 p.M.

The House then adjourned at forty-three minutes past twelve of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: The Appropriation (Railways) No.3 Bill, 2007.
..(Interruptions)...

M o e W), ST @ ATHST &, ATRT W RET ¥ LL(WIer)...
s} wuwaufa: amw fe oft, so AfsvlL..(amEa™)... W ARTL...(=EUE)...
M oo fE W, B A Afew @ owE SR ¥ L (emmm)..

ot Suwyuf: uE 'Sw @Y uxwRT =# &) This is not Zero Hour.
~.(Interruptions)... The hon. Minister ...(Interruptions)...

Y 3w e AfFT arRT T S FWET &, qET T AT AR Y ¥ .. ().
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#ft Suwumaf: st & A s T WY @ed &, It is a State subject.
...(Interruptions)... A notice has to be given ...(Interruptions)... I& BISH e o
oIl 8, 98 BSE ©A U TaAdT 2 ... (cHaud)...

s e e w_, # ft Tow e a@Edr g (FAEE).. 98 WwRodnT B
AT T &7 HYar I8 T ...(HaEr)...

sft Yl emu TH®T ®er Worgy, oo Aifew AR T ...(smaur)...
st s e WX, wor 9% ar HE! S "X S L. (e

sft IuwvTafin ®or SoigyT, Iy Afew € Aty oWdF wuw gaRaT fediom
T L (=EerE)...

st 9g9 wyag e (SR wRw): yg wgad "HEel . .(gaur)...

MR. DEPUTY CHAIRMAN: Please allow the Business to go on.
...{Interruptions)...

st oY fie: 9%, 89 oo 9@ Hifed T IOV A€l BY 9@ | Hel 9% 9 99
T B S (EEYT)..

N IR= gfeyr (sw wRw): TEt WHR v 8 g T..(Eas)...

st Suwumaf: we oy AMftw & W sEd Huw oo Ao &
..(caaeTE). ..

st amY Rire oy @1 A A8 R{ROr @ g JTRT BT = ...(gaer ).

sft Suwyafer amR 8 Sft, susr oY e Srasm ur @ fag, ew €9
AT ... (aen=). ..

Please allow the Business. ...(Interruptions)...
GOVERNMENT BILL

The Appropriation (Railways) No. 3 Bill, 2007
YT w3 (30 o] wER): welsw, § uwna wRar g
"fr I & wateEmef faxfra ad 2007-2008 F Aaret & g wwa @
g A F 9 wfum ek it & g ek AT @7 wiftew
wxY gt fadae ), e @9 gRT uiRa wu A, e fear sl
The question was proposed.

3t g¥=x oo (ST gwgare SuEWART #EEd, ' Y§d B SgYRe A
W e o & g o wew o SuRea gy #1 #"Agied, 941 5 wRERT @
fF g9 oFgx® AMT WX IR ®Xd 99T &9 |9 I9d F HEgiedrdl d AN



